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no.912/JM-Indus/2022 dated
17.06.2022 issued by the Sub
Divisional Officer(SDO) Mal,
Jalpaiguri to M/S ARK
NIRMAN(P)LTD annexed herewith

Filed by

SIBOJYOTI CHAKRABARTI
Advocate

For The State of West Bengal

Email: subho.advocate@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

M. A. No. 27/2024/EZ =

In P

ORIGINAL APPLICATION NO. 136/2015/EZ

In The Matter of:

Subhas Datta T

... Applicant

Versus

State of West Bengal & Ors.

... Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NUMBER 03,
DISTRICT MAGISTRATE & COLLECTOR, JALPAIGURI DISTRICT.

I, Priyadarshini Bhattacharyya, D/o Avijeet Bhattacharya, aged 33 years by faith
Hindu and by occupation-Service, presently posted as Additional District
Magistrate (LR & LA), Jalpaiguri district having office at Collectorate Building,
Collectorate Avenue, Jalpaiguri, Pin: 735101, West Bengal, do hereby solemnly

affirm and submit as follows:-

1. That | am presently posted as the Additional District Magistrate (LR & LA),
Jalpaiguri district, having office address at having office at Collectorate
Building, Collectorate Avenue, Jalpaiguri, Pin: 735101, West Bengal, | am
competent to swear and affirm this affidavit for and on behalf of myself and on
behalf of the District Magistrate & Collector, Jalpaiguri.

2. That this counter affidavit is filed in compliance to the Solemn Order dated
09.07.2024 passed by the Hon'ble National Green Tribunal, Eastern Zone
Bench, Kolkata. That in the said Solemn Order the Hon'ble Tribunal has
been interalia pleased to direct the respondents to file their counter affidavit.
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3. That in compliance and obedience to the above mentioned order the S(Jb - |
Divisional Officer (SDO), Mal, Jalpaiguri had vide letter dated 24.07. 2024? /

directed the Deputy Magistrate & Deputy Collector (DMDC) Mal, and B. L. & X SO "//
L. R. O (Block Land & Land Reforms Officer) Mal to conduct a joint field

inspection, with respect to M.A no. 27/2024 in Original Application
no.136/2015/EZ in connection with Subhas Dutta -Vs- The State of West

Bengal & Ors. on banks of the laiti River near Patharjhora Tea Estate and

submit an inspection report along with Geo-tagged photographed to the

SDO Mal, Jalpaiguri.

Photocopy of the letter dated 24.07.2024 issued by the Sub Divisional
Officer (SDO), Mal, Jalpaiguri to the Deputy Magistrate & Deputy Collector
(DMDC) Mal, and B.L.&L.R.O Mal is annexed herewith and marked with
letter ‘R-1".

4. That as per the letter issued by the SDO, Mal, Jalpaiguri an inspection was
conducted by the Deputy Magistrate & Deputy Collector (DMDC) Mal, and
B.L.&L.R.O Mal on 29.07.2024 wherein the officers jointly visited the site on

bank of the Laiti river in Mouza-Manabari, Mal Block.

During the inspection visit it has been observed that the stone crusher unit is
situated in very close proximity to the river laiti within distance of
approximately 100 feet. It has also been observed no machines were
operating at the time of the visit and also there was no vehicular movement
for transportation of materials to and form the crushing unit.

The local present at the spot during the time of enquiry stated that the crusher
unit has been closed since some time. Attendance sheet containing their

signature is enclosed herewith.
One Rajen Sharma who was present at the spot stated that the crusher is

closed at the moment. He also stated that maintenance work is going on as
per the guidelines issued by the Pollution Control Board.

01 0CT 2024
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Photocopy of the joint inspection report along with photographs d/ajeg S
29.07.2024 are collectively annexed herewith and marked with the letter /,!;5321. o |
(g( NO""“,T}B \‘L_‘;‘- |
That subsequently vide letter dated 31.07.2024 the SDO, Mal, Jalpaigux(ha //

NS
N

forwarded the joint inspection report to the Additional District Magistrate (G}f‘-—

Jalpaiguri for his information.

Photocopy of the vide letter dated 31.07.2024 from the SDO Mal, Jalpaiguri to
the Additional District Magistrate Mal, annexed here with and marked with the
letter ‘R-3".

. That the West Bengal Pollution Control Board had issued Consent To
Operate vide memo. No. C62/WPB/SRO/Jal/A-117-2011 dated 25.02.2011 to
M/S ARK NIRMAN P LTD from 1.02.2011 to 31.01.2014.

. That subsequently the Sub Divisional Officer, Mal vide memo no. 2219/JM-
Indus/2021 dated 31.08.2021 had granted renewal the consent to operate to
M/s ARK NIRMAN (P)LTD for its unit located at Manabari from 01.01.2019 to
31.12.2019.

Photocopies of the consent to operate issued by the West Bengal Pollution
Control Board vide memo. No. C62/WPB/SRO/Jal/A-117-2011 dated
25.02.2011 to M/S ARK NIRMAN (P) LTD and alos by the Sub Divisional
Officer, Mal vide memo no. 2219/JM-Indus/2021 dated 31.08.2021 which was
granted for renewal of the consent to operate to M/s ARK NIRMAN (P) LTD

are collectively annexed herewith and marked with the letter ‘R-4'.

. That vide memo no.912/JM-Indus/2022 dated 17.06.2022 the Sub Divisional
Officer (SDO)Mal, Jalpaiguri had inter alia directed that the consent to operate
issued in favor of M/S ARK NIRMAN(P)LTD by WBPCB ,Siliguri Regional
Office is been withdrawn and more over as per direction on Hon'ble NGT,

Stone crushing activity will stop in immediate effect.
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Photocopy of the vide memo no.912/JM-Indus/2022 dated 17.06.2022 issu‘edr -
by the Sub Divisional Officer(SDO) Mal, Jalpaiguri to M/S/;/{}RK’
NIRMAN(P)LTD annexed herewith and marked with the letter ‘R-5'. (/,,, NOTARY
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9. That it is most respectfully prayed that this Hon'ble Tribunal may kin\\f&,‘be B /77//./’f,'
pleased to pass necessary Order/Orders as is deemed fit for the ends of =~
justice and that the deponent has high regard to the Order/Orders as passed

by this Hon'ble Tribunal.
Identified by me fliptansi Boliaios
,;@ /m é%g&j Deponent
Advocate J0 oF 2027 Audilional District Aani
Distict Lang g 51, 212910l &
State of West Bengal Land Reforms O,

Jalpaiguri

JEFORE THE NOTARY PUBLIC
AT BIDHANNAGAR
DIST -NORTH 24 PARGANAS

VERIFICATION:

I, the deponent above- named, do hereby verify and declare that the statements
made in the aforesaid paragraphs are true and correct to the best of my knowledge
and information and | believe that nothing material has been concealed there from.

Verified at Kolkata on theJR‘.'Ba'y of September, 2024.

Identified by me

” A »
%éyrﬁ%/ﬁoéa&f/— Deponent
v/ / Advocate « Qg
2 0- 07 '101"1 m Md‘u‘
State of West Bengal Ao
Additional District Magistrate §

strict Land & Lang Reforms Officer
Jalpaiguri

Di

. ChHANMDHURI
* NOTARY *
GOVYT. OF INDIA
Regd. No.-6584/08
Bidnannagar Court 010CT 2024

Dist.-North 24 Pgs
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Government of West Bengal
Office of the Sub-Divisional Officer
Mal Sub-Division, Malbazar, Jalpaiguri
Call : 03562-256485, 256495(F), email-sdomal09@gmail.com

ORD

In pursuance of the letter by ADM(G), Jalpaiguri vide memo no. 153/ XXI/52/MA7CS/2024/EZ, dated
16.07.2024 with tespect to M.A. No. 27/2004/ in Ongmal Applxcauon No. 136/2015/[”/_ in
connection with Subhas Dutta- Vs- The Sme of \)Vest Bcﬁgal & OrS"f(cop" enclosed) %n Arul Krishna
Adhikary, WBCS (Lxe) DMDC, Mal and BLLRO Mal are h by or::lc;‘ed to conduct a joint field
inspection on the banks of lLaia river near Patharyhum Tea statc nnd submn zm xmpecuon report along

with Geo-tagged photograph to the undersigned by 29.07. 2024,

*

,

S ‘b—Dm‘ 's:onar O fﬁcer

Memo No.- 687 (4)/ JM-Indus/ 2024

Copy forwarded to: :

1. The Additional District Magistrate (G), ]alpaxgnn for Eax»our-of km" info;
2. Sri Atul Krishna Adhikary, WBCS (Exe.), DMDC, Mal for c ‘

3. The BLLRO, Mal for compliance.

4. CA to the District Magistrate, Jalpaiguri.
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Inspection report with respect to M.A No. 27/2024/EZ in Original Application No;. 136/2015/EZ in
Connection with Subhas Dutta Vs The State of West Bengal and Others.

As directed by the Sub-Divisional Officer, Mal vide his Memo No. 687(4)/JM-Indus /2024 dated
24.07.2024, the undersigned Officers jointly visited the site on the banks of the Laiti river in Mouza-
Manabari, Mal block on 29.07.2024 at around 3.P.M. During the visit it has been observed that the stone
cursher unit is situated in very close proximity to the river Laiti within a distance of .approximately 100
feet. It has also been observed that no machines were operating at the time of the visit and also there
was no vehicular movement for transportation of materials to and from the crushing Unit.

The locals present at the spot during the time of enquiry stated that the crusher unit has been
losed since some time. Attendance sheet containingtheir signatures is enclosed herewith.
One Rajen Sharma who was present at the spot stated that the 'crUSher is closed at the moment.
He also stated that_maintenance work is going on as per the guidelines issued by the Pollution Control
Board.

The report is submitted to the Sub-Divisional Gfficer, Mal for his kind perusal and taking necessary
action.

-9

Preeti La &'& &ai) Atul Krnshna Adgkan‘{/ BSC Exe ) D. M D.C Mai
LAN ORMS OFFICER . S o -1 Dy. Magistrate & Dy. Collactor
MAL, JALPAIGURI . S e : Mai Sub OMsxen

tsj,
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Government of West Bengal i¥e)
Office of the Sub-Divisional Officer \

Mal Sub-Division, Malbazar, Jalpaiguri \ A
Call : 03562-256485, 256495(F), gmgi_l.-._sdmnq!O‘)(aiszuNaIpam"‘

Memo. No. 737 /JM-Indus/2024 Date: 31.07.2024
To.

The \ddinonal Distriet Magistrate (G), .

Jilpagun, 0C C,S

Sub: Forwarding of Joint Insj:ectidn Report.
Ref: Memo no. 153/XX1/52/MA/CS/ 2024 /EZ, dated 16.07.2024 of ADM(G), Jalpaiguri.

Respected Str,

Reference above, in cogapliance with your directions, the undersigned issued an order vide memo
no. 6X7(4)/JM-1ndus /2024, dated 24.07.2024 (copy attached) for a joint inspection. The joint inspection
was conducted by Sri Atul Krishna Adhikary, WBCS(Exe.), DMDC, Mal and Smt. Preeti Lama, BL&LRO,
\fal on the banks of Laiti river. '

The Joint Inspection Report alongwith relevant documents are being forwarded for your kind

pe rusal.

Enclo: 1. Inspection Report.
2. Field Enquiry Report.
3. Pictures of the visit.
Yours faithfully

7 A f\ x{

///( \~ ;’(\ /"/’ S
sab-D‘m%&m'Sfﬁcz?

a A

Mal, falpaiguri
Memo No.- 738 /1/JM-Indus/2024 = . 5 : Date: 31.07.2024
Copy forwarded to: . : g S
L. CA to the District Magistrate, Jalpaiguti, Ao e - Ot . '
. “ AR o i
e

\

.{é,\ ; \//\ ) /’A-
Syb-| i}’it«imi}ﬂ' Officer, o

N4l ) :11}1:\iguri
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WEST BENGAL POLLUTION CONTROL BOARD

‘Paribesh Bhawan’,
Bldg. No. - 10A, Block-LA. Sector.IIl,
Salt Lake City, Kolkata-700 098

Consent Letter Number: ......... seirvarbmaperne

Memo Number: C—é&/‘!\)‘f’ﬁ/SRb'fdal/ﬂ ”7 -20/,

Consent to Operate
under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Alr (Prevention-and Control of Pollution) Act, 1981.

The West Bengal Pollution Control Board (hereinafter referred 1o as State Board) under the provisions of
Section 25 & 26 of the Whiter (Prevention-and:Control-of Pollution) Act, 1974, as amended and Section 21 of the Air
(Prevention and Control of Polluﬁon):Act. ~198‘l.~-a‘mﬁ and Orders made thereunder, hereby grants its
consentto: N/s® ARK NIRMAN (P) ‘I:mﬂn

to opex;ne the industrial unit and to discharge liquid effluent-and to emit gaseous effluent from the ércmiseslland of the
industrial unit, in accordance with the conditions as mentioned in the Annexure.to this consent leter provided on any day at
any instance the quantity and quality of liquid discharge and gaseous emission shall not exceed the permissible limit as
specified in the Table 1 & II of this:consent letter and in the Environmental (Protection) Act, 1986.

Breach of the conditionsand / or-failure to-comply withi:the directions as set out in the Annexure shall render the
applicant liable for prosecation-undey the provisions of the Watet {Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Coiitrol 6f Pollution} Act, 1981.

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change / alter the
conditions of this consent letter giving one month's notice to the applicant.

West Bengal Pallution Control Beard
Siligur! Regional Offices For and on behalf of the State Board

Partbahan Negar
P.O. Matigara - 734010 /\QV AP

5 Darjeeling e /ﬂg‘
(Member Secretary/Chief EngrJ/Sr. Env. Engr/Env. Engr/Asst Env.Engr,)

— e et s e e - -
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ANNEXURE
w/es ARK NIBMAN () LTD: L ———
ONSENT L0 oottt sarasrereny teesarearerreraRabIRagReseRTIRRARESAS ‘ ) l a Dist _
T — vancbart Bastis Peod = Memebardfl PR T TRLL Sl
_ Jalpaiqurd, PIN = 735222 .o

Conditions :

0l. This Consent is valid for the manufacture of -

| i Sl. No. Name of major products and by-products Quantity manufactured per month
H ol Stone Chips 237400 MT/M
H 02
{ 03
| o —
l 07 , - —
08 WEST B NGAL
09 : :
% 10 L s ——
1 n ; » e
02. TheApplicant shallremain e k tand air emissions.
03.  Daily discharge of industrial iguid ShQQyge SPULISHExc LAY, ... b o S e KL.
04. Daily dischargeof domestic liquid effluent h not exeee .- A KL.
05. Daily discharge of mixed (industrial & domestic) liquid effluent shallnotexceed .....ccvnen. Nil ..................... KL. \
i 06. TheApplicant shalldischarge liquid effluent to oun land ... (place of discharge) {
| TRIOUED corersscermvensmnsees . 01.(eme) . .. nos. outlets/outfalls. [
1 07. Tobringintoanyaltered ornew outletoutfallior fo chanigethe place of discharge, the Applicant shall have to inform '
i the Board and obtain prior permission of the-Board in this effect. |
' 08. The Applicant shall provide comprehensive facility for treatment of industrial liquid waste and domestic liquid |

waste (sewage, sullage and liquid effluentgenerated fromcanteen), and operate:and maintain the same continuously ‘
so that the quality of final effluent conforms to the Standard as given in Table-I in page 03. |

_ ﬁf%\a\

(Member Secretary(Chief Engr/St, Env. Engr/Env. Engr/Asst.Env.Engr.)

Continued........
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i » 1 e A - STTRER
ARK R! Page 03 of 06
n‘cnl ’ M/s‘.‘ Nx (P) LTD. """" e
T [ DRl Abehvi bt et PPRSITN PRI De ‘ : -
, . Manabari Basti, PeOs = Ma ‘m'!'P-s--Mal,Dist ..................
for its unitat Ql'n " abar

 galpatgquEd, PIN = T38222e

09.

10.

Table-1
o~
enc
Outlet | Nature of | Parameters Standard !;xr'i%!uenf
No. effluent  oapiing
79 Ypomestic| pH Between: 545 tO Je0 Yearly |
Total Suspended Solids Nottoexceed: 100 mg/l.
BiochcmicnleygenDemnnd(~3dayat?.7‘C) Not to exceed : 30 my/l.
Chemical Oxygen Demand ] Nottoexceed: 250 mg/l.
Qil & Grease Not to exceed : 10 myl.
- ]
/ ‘
—
L —
': : "114'-‘ ey, St P k1) | B e Y y .
VES 1 B INCIAL

The Applicantfalls-in the . ervepssasstesseianaiasss szt ) .... Category of the Water (Prevention
and Control of Pollution) Cess Al i
provisions of the said Act and Rulés m

Daily water consumption for the following purposes should not exceed -

o Industrial cooling, spraying in mine pits andboilerfeed water  — i T s KL
(Water used for gardening should be included in this category of use)
o Domestic purpose - 1'35 ................. KL
e Processing whereby water gets polluted.and the:pollutants
are.easily biodegradable 4 - ML KL
o Processing whereby water gets polluted and the pollutants
are not easily biodegradable NN S KL

The Applicant shall regularly submit to the Board the Returns of Water Consumption in the prescribed form and
pay the Cess as specified under Section 3 of the said Act.

_ Al

(MemberSecretary/Chief Engr/Sr. Env, Engr/Env. Bnglm.ﬁnﬂgn)

Continued........
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11.

M/s& ARK NIRMAN (P) LTD.

.....................................................

eaeatrfeasenternatarttdsrietshestetvaressnisdnerabiobbonstoarattoesinqeiretesatons

Jalpatqurd, PIN - 733222

............................................
............... Sebpstnerivisedanne "'ICi‘i.t'l|--l.ll.al.n.l---.-llu-l-l'vl.l'c-‘lll.-ltlllbl‘ll gsentnesanaransipee .

The Applicant shall install suitable device for measuring the volume of water consumed for different purposes as
mentioned above giving correct result to the satisfaction of the State Board.

All the stacks connected to various sources of emissions must be designated by numbers such as S-1, S-2, S-3, etc.,
and this must be painted/displayed to facilitate identification.

The Applicant shall install comprehensive control system consisting of pollution control equipment as is warranted
with reference to generation of air emissions and operate and maintain the same continuously so as to achieve the
level of pollutants to the Standard as given in Table-II belaw.

Table-II
Stack| Stack | Stackattached | Volume | Veloclty | Coficéntrationsofparametersnottoexceed Frequency
No. | height | to(sourcesand | Nm/hr ofgas .| .. , of emission
from | control system, eméﬁr—_— : sampling
Gl, ifany): SPM (8.0
(in mts.) m/sec (x,n_g/Nm’J.‘ (% viv)
lll EST BENGAL y
- ‘( “5 . ' : - w
S-3 §
S-4
S-5
S-6 /
S-7 /
S-8
S-9
S-10 /
\

- A
(Member Secretary/Chief Engry/St. Env: Engr/Env. Bngr?Asst.E%ﬁnu‘.)

Continued........
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. M Page 05 of 06

M/S& ARK NIRMAN (P) LTDe s s :

Manabari Basti, P.O. - Manabari, P.S. = Mat, O

..... P T T L L LR L LR ]

Jalpaigurd, PIN - 735222,

cesvenene segageonennge PTIT I T LR LR R T T A

uch as ladder, platform,

The Applicant shall provide ports in the stack(s) and other necessary permanent facilities s
pection and use by the

etc. for monitoring/sampling the air emissions and the same shall be made available for ins
State Board’s staff as well as Srare Board’s authorised agencies.
Nil.

15. The Applicant shall observe the following fuel consumption pattern i~
Sl. No. | Typeof fuel | Quantity consumed per day Fuel burning operation where the fuel is used
01
02 | M/ ]
03
04 i
05
16. The Applicant shall maintain the. gcncmtior; and tnat,ment/dfsposal of non-hazardous solid waste as specified
below :
Type of waste N __ . Lreatment Disposal
Stone Dust S%Mm L. sl I\Ib/‘:\L ' Sale

17.

18.

19.
20.

21.

22.

23,

The Applicant shall at all times maintain gt fe-Kg g
control of pollution from all sources so-as‘not to cause nmsanceto surrounding areas/inhabitants and to achieve

compliance with the terms and-conditions of the:consent.
The Applicantshall bring about at least 33% of the available open land under the green coverage / plantation.

The Applicant shall provic_de-for an alternate electric:power sgurceamfﬁcienow operate all pollution control facilities
installed by the Applicant 10 maintain compliance with the‘terms and conditions of the consent, In absence of such
ahalternate ¢lectric power source, thie. Applicant shallstop, reduce-or otherwise control production to abide by the
terms and conditions of the Corisent regarding polution level
The Applicant shall install a separate energy meter showing the consumption of energy for operation of pollution
control devices.
The Applicant shall ensure that fugitive emissions from the activity are controlled so as to maintain clean and safe
environment in and around the factory premises.
The Applicant shall provide drainage system for conveying industrial and domestic liquid waste. Storm-water draih
shall be kept separate from the drainage system meunt for industrial and domestic liquid waste.

- Ao

(Member Secretary/Chief Engr./Sr. Env. Engr./Env. Engr/Asst.Env.Engr.)



28.

29.

30.

31.

32.

. 33.

34.

3s.

36.

...............................................

W3 ARK NTRMAN (B) UTDe it o

Manabari Basti, PsOe = manabard, PeSe - MabA DASE: T ..

................................................... ......-.....--.....-...n..-..--.-.un---u--u-

FALPALGUEL Y PIN = TIS22RE s

The Applicant shall maintain a separate register showing consumption of chemicals used in pollution control systems.

achates analysed at least once TN vreeeesenesserainsnenssisesneees

The Applicant shall get the samples of hazardous wastes/le
hey conform to the

from the laboratory recognised of the West Bengal Pollution Control Board and ensure that t
limits stipulated. Test reports shall be sent to the Board.

cility for collection of air, wastewater and solid waste samples by

The Applicant shall provide adequate and safe fa
the State Board’s staff as well as State Board’s authorised agencies.

The Applicant shall submit to the State Board by the 30th September of every year the Environmental Smtenzlcnt
Report for the financial year ending 31st March-of the current year in the prescribed form (Form-V) as required
under the provisions of rule 14-of'the Environment (Protection) (Second Amendment] Rules. 1992.

The Applicans shall allow the Officersof the State Board to enter into the applicant’s premises at any reasonable
time to inspect the pollution control'systems.as: mapseind measuring devices in connection with prevention

& control of pollution..

The Applicant shall maintaipaclospecti \ctopenremisesauhichs
& employees of the State BWES EN@ ﬂc"-r-e-ction or observation as is deemed
necessary during the inspectith Kom-t 2N A

The Applicant shall have to
Authority. y

The Applicant shall intimate to the State Bodre -of any occurrence or apprehension of occurrence of
discharge of any poisonous, noxious orpollutants inexcess of quality as well as quantity as mentioned earlier to any
receiving water body/receiving system or to-atmosphers owing to accident or other unforeseen incident / event
including natural disaster. The Applicant shall @) take all steps adequate to prevent such accidental discharge /
release of poisonous, noxious or pollutants and to Jimit:their"consequences to persons and the environment. (ii)
provide to the persons:working onthe sitewiththe jnfqmmﬁonpminlqgand equipment including antidotes necessary
to ensure theirsafety and mitigate the:accidental release:of poisonous, noxious or pollutants to the environment.

The Applicant shall make an application to the State Board in the prescribed form for renewal of the consent at
least 60 (sixty) days before the date of expiry of this Consent.

The Applicant shall not make any altefnation/modification/expansion in the existing manufacturing process and
equipment as well as the poflution control systam without prior approval of the Board.

The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of Hazardous
Chemicals Rules, 1989 and Hazardous Wastes (Management & Handling) Rules, 1989. '

Additional Conditions

pPlease see enclosed annexure. AP
2 0\
e?-\\

o~
(Member Secretary/Chief Engr./St. Env. EngrJ/Env. Bngr./Asst.Env.Engr.)
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Annexure
SPECIAL CONDITION

Annexure to Consent letter no. C045792

Special Condition issued to M/s. ARK NIRMAN (P) LTD:

% |, The industry shall not undertake any expansion, modification or alteration in the existing process of
% |
i

equipments without permission of the State Pollution Control Board.

2. The project proponent/authorities must Gbtain all other approyals from concerned Central/State

Govt. agencies.

3. The consent will be revoked immediately if at any ume it is found that the industry is not meeting
the standards as miéntioiied by the ‘State- Board of if the pollution control equipments are foun

inoperative.

complaint is lodged;‘a_‘gb’fxﬁst‘thefindusny“regardingfenvironmental pollution.

5 The industry shall maintain a good house keeping & take all necessary precautions in order to

control noise fugitive emission.
¢ Industry shall maintain adequate greenery in and:around;the premises.

7. Land Conversion Certificate to be obtained.

8. Necessary clearance tobe obtained for withdrawalof ground wat from competent authority.
9. This consent may be revoked subject to amy valid Public Complaint against the unit from

environmental point view.
10. All'the norms of the Environment (Protection) Act, 1986 t0 be abided by the unit.

| 11, The unit is directed to maintain the norms of the State Board with respect to emission and

discharge.
; " 12. Dust containment.cum suppression system forthe equipmentto be installed & oprated.
13, Mask and personal protective devicetobe proyided to all the workers,

stone crushing unit shall notexceed 600 mxcrogramlCu.m.
|5. Construction of wind breaking walls shoiild be done.
16. Construction of the metalled roads within the premises should be done.

17. Regular cleaning and wetting of the:ground within the premises should be done.
/3. Plantation along the periphery should be done. '

XX}%@»‘

Asstt, Environmental Engineer-Incharge

Siliguri Regional Office

West Bengal Pollution Control Board

4. The consent will stand canceled if theré is any violation of the E.P. Act, 1986 or if any valid

i 14 The suspended particulate matter measured between 3-10 mtr. from any process equipment of a
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RENEWAL (Orange Category)
"

‘ .
(&)
2 Government of West Bengal
Office of the Sub- Divisional Officer

N \\\’; Mal Sub-Division, Malbazar, Jalpaiguri
& Jalpe'call : 03562-256485; 256495(F); email-sdomal09@gmail.com

Memo. No. 22\ A /JM-Indus/2021

Date: 3| .08.2021

Consent Letter Number : 02/CTO/SDOMAL/2019
25 &.26 ‘of the Water (Prevention and Control of Pollution)

Renewal of Consent to Operate under Section
Act, 1974 andJS'ect'ié’n 21.of the Alir (Prevention and Control of Pollution) Act, 1981.

This Offxce, under ‘the. provmons of Secdon 25 & 26. of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and Secnon 21 of the Air (Prevention and control of Pollution) Act,
1981 as amended, and Rules and Orders madc there under and Order issued by West Bengal
Pollution Control Board vide its Memo. No. 1542-4A-6/2015 dt.01.06. 2015 and subsequently Memo
No. 1646-4A-7/2016, dated 28.06.2016, hereby grants renewal for Consent to Operate to: M/S. ARK
\IRMAN (P) LTD. (hereinafter referred to as ’Apphcant’ ) for its unit located at Manabari Plot No:
48(P) 48/368 (LR) Khatian No. 176 & ‘77, ‘Area : 2 acres (1 acres + 1 acres) JL No.:22 Mouza:
Manabari, Land being owned by Sti : Raji \'hetn and Sri Shyamlal Agarwal, under Mal PS (
Detailed address of the manufacturing unit) for awpenod from 01.01,2019 to 31.12.2023 to continue
operation of the industrial unit and to dxsc arge. hquxd effluent and to emit gaseous effluent from
the premises/ land or the industrial: umt, in accordance with the-conditions as mentioned in the
‘Consent to Operate’ issued to the Apphcant earlier by the PCB Siliguri vide No:C-
62/WPBI/SRO/]al/A-117-2011 _ dt.25/02/2011 & N287[WPB/SRO/N QC/Jal/A-133-2010, dated
24.08,2010 (hereinafter referred to as ‘Earlier Consent) and the conditions mentioned below,
provided on any day at any instance’ the- quannty and ‘quality of liquid discharge and gaseous
emission shall not exceed the permissible limit as specified in the Tabled & II of the earlier Consent
and in this Consent letter as specified in the in the Environmental(Protection) Act, 1986; and breach
of the conditions and /.or failure to comply with the directions as mennoned in the earlier Consent
1nd in this Consent shall render the applicant liable for prosecunon under the provisions of the

Water ( Prevention and Control of Pollution ) Act,1974 and Air (Prevenhon and Control of

Pollution) Act, 1981. ;

This Office and or any of the appropriate authorities in Govt, of West Bengal reserves | reserve the
right to revoke, rescind, withdraw or make any reasonable variation/ change / alter the conditions

of the carlier Consent and this Consent letter giving one month s Notice to-the applicagt.

Sub Divisional Officer.




586

Additional Conditions:
i

9

(95

(92

. river water.
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Necessary protection measures must be taken up for the working staff as per the PCB noz
- dust mask, grei‘:n walls of trees, etc, as dlrec;ed earlier in Consent letter of West Ben,
Pollution Control Board's, S{ligﬁri ‘Branch vide Annexure to last Renewal vide No
62/WPB/SRO/Jal/A-117-2011 d£.25/02/2011. " f A -

Special Conditions mentioned by WB PCB in Consent No. C045792 as issued to M/s. Al
NIRMAN (P) LTD. on the issues related to A) Emission, B) Effluent, C) Solid Waste &
General - are tc be complied within or without any deviation.

Any deluge, mid & end production waste which is harmful to aquatic lives must have to
suspended within the safe enclosure in the Project premises itself by ensuring no mixing

Deviation of any sort will attract this authority for termination of this CT O in public intert
in order to avoid any non-permissible activity. ' :
This CTO does not way allows / empowers the Agency to extract raw materials by illeg |
means; a formal approval for such lifting of RBM from River beds will have to be avails

from appropriate authority. ‘
Taxes on Lands, Trade, Commercial activities, Income and others, as applicable in tF i
particular intervention, will have to be observed by the Proprietor, as per norms and rules;
Next Renewal Fees are to be deposited to the Govt. of West Bengal against appropriate Hez
of Account by TR 7 on ratification of Treasury Officer, Mal Treasury.

3 0.;‘./;1
Sub Divisional Offic

Mal, Jalpaigu:
Sub-Divisional Ofiice: ]

Mal, Jalpaiguri

U0 ORI P SRS SEES P SERG S e e e

G,




/\/\ T N — b

‘G

(e

i

Government of West Bengal
O['ﬁcc of the Sub Divisional Officet
 (Judicial Munshikhana)
\ < Mal, Jalpaiguri.
Call: 03562 256485, 256495(F), ecmail-sdomal09@gmail.com

Memo No. Q). /jM-Indus/2022 i ' Date: 17.06.2022
'lo

56 Rajest O Chiheui and 2.5 "‘hyamal qurwa

Stonc Cmqhmg}Umt 7
KX1/9 WPA/‘CS‘/ZOZ dated 10.06.2022 of DM, Jalpaiguri
by qstxc before the N'monal Green Tribunal

the Dmnct Magxstmte Jalpaigusi vide Memo
: ‘ : al,GLcen Tnbunal Spccnl

1. qmng rioxm :
C mshmg Units d'lttd ”009 lssued by
river, canal and lake. SR :

2. This also violates notms for. pro't; on ﬂood plam 7one whlch has sxgmﬁcam

* environmental ‘functions and has fo b protected ‘The extent of flood plam zones

depcnds upon the applicable notms  under different state laws. In its absence, in terms of
order of this Tribunal dated 15. 12 202051:1 O/l No, 22/2020 Dilip Kumar Samantaray .
State of Oddisha Board & Orf,‘ the ext 00 plam zone has to be 100 meters from the
edge of the iver.
In the present case, o
rdver; cannot be 'dlowed >

(O3]

i"bémg"wt}n_n 100 feet of the edge of the

(C TO) in favour of M/b ARK NIRMAN (P)
M-Indus, dated 31.08.2021 against CTE vide
22010, dated 24.08.2010 and CTO vide Memo
.02 llxssued by \‘C’BPCB blllgum Regional

Vluno No N287/\X/PB/5RO/\I C/
No.- C()Z/\WPB/SRO/J’A/A 117
Office is being \VLthdrawn S ;
Hence, as’ per dnecnon of the Hon tone cmshmg activity of M/S. ARK
NIRMAN (P) LTD. is to be stopped with umncdmte cffect '
The above stated consxdemnon ﬁndmgs and dJrcctLons of Hon’ble NGT 1s for strict

compliance. B B e 2 \—{ )

Sub-Divisional Qfficer

e Mal, Jalpaiguri
Memo:No-TIL . /1//111-111(1’115/2027 ":\\IN‘;' S , Date: 17.06.2022
£ R N
Copy forwarded for information to: =/ L £ r)’ g §\ se / o' >L
A The Dlstmct ’\'quxstmrc Jllpqxguu ( ac 0. /o > Selix —\ R

’ . Sub-Divisional Qfﬁcer
Mal; Jalpaiguri-
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BEFORE ~ THE  HONBLE

NATIONAL GREEN TRIBUNAL

SOMIR SN EASTERN ~ ZONE  BENCH,
(7 oA N\ KOLKATA

VU/pN
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Q [\ & vl
S &% 2% 5
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M. A. No. 27/2024 /EZ

/

O. A. NO. 136/2015/EZ

In The Matter of:
Subhas Datta

... Applicant

Versus

State of West Bengal & Ors.

. Respondents

COUNTER AFFIDAVIT ON
BEHALF OF THE RESPONDENT
NUMBER 03, DISTRICT
MAGISTRATE & COLLECTOR,
JALPAIGURI DISTRICT.

SIBOJYOTI CHAKRABARTI
Advocate
For The State of West Bengal
Email: subho.advocate@email.com
(M): 9007035534.

8 01 0CT 2024
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